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The following Bill was introduced in the Telangana Legislative Assembly on 28th March,
2018.
L. A. BILL No. 10 OF 2018.

A BILL TO PROVIDE FOR THE CONSTITUTION OF GRAM PANCHAYATS, MANDAL PRAJA
PARISHADS AND ZILLA PRAJA PARISHADS AND FOR MATTERS CONNECTED
THEREWITH OR INCIDENTAL THERETO.

Be it enacted by the Legislature of the State of Telangana in the Sixty-ninth Year of
the Republic of India as follows:-

PART-I
(Preliminary)

Short title, 1. (1) This Act may be called the Telangana Panchayat Raj Act, 2018.
extent,
application (2) It extends to the whole of the State of Telangana except,-
and
commenc- (a) the Municipal Corporations governed by any law relating to Municipal
ement. Corporations for the time being in force in the State;

(b) the Municipalities governed by the law relating to municipalities for the

time being in force in the State;

Act No. § (c) a Notified area declared under section 389A of the Telangana Municipalities
of1965.  Act, 1965;
OA::;(GLSIY (d) the mining settlements governed by the Telangana Mining Settlements Act, 1956;
Central Act and
41 of 2006.

(e) the cantonments governed by the Cantonments Act, 2006.

(3) In their application to the Scheduled Areas in the State as referred to in
clause (1) of article 244 of the Constitution of India; the remaining provisions of this
Act shall apply subject to the provisions of Part VIl of this Act.

(4) It shall come into force on such date and in such area as the Government
may, by notification in the Telangana Gazette,

1]
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" Definitions.

Central Act 18 of 2013.

appoint and they may appoint different dates for different
areas and for different provisions.

2. Inthis Act, unless the context otherwise requires,-

(1) “Backward Classes” means any socially and
educationally Backward Classes of citizens recognized by the
Government for purpose of clause (4) of article 15 of the
Constitution of India;

(2) “building” includes a house, out-house, shop, stable,
latrine, shed (other than a cattle shed in an agricultural land)
poultry shed, farm house, hut, wall and any other such
structure whether of masonry, bricks, wood, mud, metal or
other material whatsoever;

(3) “casual vacancy” means a vacancy occurring otherwise
than by efflux of time, and ‘casual election” means an election
held to fill a casual vacancy;

(4) “Chairperson” means the Chairperson of a Zilla Praja
Parishad elected under section 176;

(5) “Chief Executive Officer” means the Chief Executive
Officer’ of the Zilla Praja Parishad appointed under section 189;

(6) “Collector” means any officer in-charge of Revenue
Division and includes a Deputy Collector, a Sub-collector and an
Assistant Collector;

(7) “Commissioner” means any officer who is authorized by
the Government to exercise any of the powers or discharge any.
of the duties of the Commissioner under this Act;

(8) “Company” means a Company including a foreign
company as defined in the Companies Act, 2013;
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Central Act 63 of 1948.

(9) “Election Authority” means such authority not being a
member or office bearer of any local authority as may, by
notification, be appointed by the State Election Commissioner;

(10) “Factory” means a factory as defined in the Factories
Act, 1948, and includes any premises including the precincts
thereof wherein any industrial, manufacturing or trade process
is carried on with the aid of steam, water, oil, gas, electrical or
any other form of power which is mechanically transmitted and
is not generated by human or animal agency;

(11) “Finance Commission” means the Finance Commission
constituted by the Governor under section 244 of this Act;

(12) “Government” means the State Government;

(13) “Gram Kantam” means a traditional dwelling area of
the village represented by part where there are no survey
numbers;

(14) “Gram Panchayat” means the body constituted for the
local administration of a village under this Act;

(15) “Gram Panchayat Tribunal” means a Tribunal
constituted under section 141;

(16) “Gram Sabha” means the Gram Sabha which comes
into existence under section 6;

(17) “House” means a building or a hut fit for human
occupation, whether as a residence or otherwise and includes
any shop, factory, workshop or warehouse or any building used
for garaging or parking buses or as a bus-stand, poultry shed,
farm house, cattle shed (other than a cattle shed in any
agricultural land) or dairy shed;

(18) “Hut” means any building which is constructed
principally of wood, mud, leaves, grass, or thatch and includes
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temporary structure of whatever size or any small building of
whatever material made, which the Gram Panchayat may
declare to be a hut for the purposes of this Act;

Act 19 of 1972. (19) “lunior Civil Judge” means the Junior Civil Judge
appointed under the Telangana Civil Courts Act, 1972;

(20) “Latrine” includes privy, water-closet and urinal;

(21) “Mandal” means such area in a district as may be
declared by the Government by notification to be a Mandal
Act No7 of 1974 under section 3 of the Telangana Districts (Formation) Act,

1974, excluding the areas covered under the Telangana
Municipalities Act, 1965 and the Municipal Corporations
governed by any law relating to Municipal Corporations for the

time being in force in the State;

(22) “Mandal Praja Parishad” means a Mandal Praja
Parishad constituted or reconstituted under section 142;

(23) “Mandal Parishad Development Officer” means the
Officer referred to under section 162;

(24) “Markets” -

(a) Private Market means any market other than a public
market;

(b) Public Market means any market owned, constructed,
repaired or maintained by a Gram Panchayat;

(25) “Notification” means a notification published either in
the Telangana Gazette or as the case may be District Gazette
concerned and the word ‘notified’ shall be construed
accordingly;

(26) “Nuisance” includes any act, omission, place or thing
which causes or is likely to cause injury, danger, annoyance or
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offence to the sense of sight, smell or hearing or disturbance to
rest or sleep of which is or may be dangerous to life, or
injurious to health or property;

(27) “Ordinary Vacancy” means a vacancy occurring by
efflux of time and ordinary election means an election held to
fill an ordinary vacancy;

(28) “Owner” includes,-

(a) the person for the time being receiving or entitled to
receive whether on his own account or on behalf of another
person as agent, trustee, guardian, manager or receiver for
another person or for any religious or charitable purpose, the
rent or profits of the property in connection with which the
word is used; and

(b) the person for the time being in-charge of the animal
or vehicle in connection with which the word is used;

(29) “Panchayat Secretary” means a person appointed
under section 42;

(30) “Population” means population as per the latest census
of which the relevant figures have been published;

(31) “Prescribed” means prescribed by the Government by
rules made under this Act;

(32) “President” means the President of a Mandal Praja
Parishad elected under section 147,

(33) “Private Road” means any street, road, square, Court,
alley, passage, or riding-path which is not a ‘public road’, but
does not include a pathway made by the owner

of premises on his own land to secure access to, or the
convenient use of such premises;
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(34) “Public Road” means any street, road, square, Court,
alley, passage and includes,-

(a) the roadway over any public bridge or cause way;

(b)-the footway attached to any such road, public bridge
or cause-way; and

(c) the drains attached to any such road, public bridge or
cause way, and the land, whether covered or not by any
pavement, verandah or other structure, which lies on either
side of the road way up to the boundaries of the adjacent
property, whether that property is private property or property
belonging to.Government;

(35) “Qualifying Date” in relation to the preparation and
publication of every electoral roll under this Act, means the first
day of January of the year in which it is so prepared and
published.

(36) “Registered Voter” in the ‘Mandal Praja Parishad’ or
‘registered voter in the District’ means a person whose name
appears in the electoral roll prepared and published under
section 11 for any Gram Panchayat or Gram Panchayats
comprised in the Mandal or as the case may be, in the District;

(37) “Residence”, “reside” — A person.is deemed to have his
‘residence’ or to ‘reside’ in any house if he sometimes uses any
portion thereof as a sleeping apartment, and a person is not
deemed to cease to reside in any such house merely because
he is absent from it or has elsewhere another dwelling in which
he resides, if he is at liberty to return to such house at any time
and has not abandoned his intention of returning;

(38) “Roznamcha” means a diary in which details of
strangers and non-residents are maintained;
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Act 30 of 1995.

(39) “Sarpanch” means the Sarpanch of a Gram Panchayat
elected under section 15;

(40) “Scheduled Castes” and ‘Scheduled Tribes’ shall have
the meaning respectively assigned to them in clause (24) and
clause (25) of article 366 of the Constitution of India;

(41) “State Election Commission” means the State Election
Commission constituted under section 196;

(42) “State Election Commissioner” means a State Election
Commissioner appointed by the Governor under sub-section (2)
of section 196;

(43) “Technical Sanction Authority” means an Urban
Development Authority as defined in clause (44) and the
Director, Town and Country Planning or such Authority as
notified by the Government;

(44) “Urban Development Authority” means such authority
as have been notified under the Telangana Urban Development
Authority Act, 1975 and shall also include Hyderabad
Metropolitan  Development  Authority or any other
Metropolitan Development Authority;

{45) “Village” means any local area which is declared to be a
village under this Act;

(46) “Village Organization” is a federation of self help
groups formed at village level and registered under the
Telangana Mutually Aided Cooperative Societies Act, 1995;

(47) “Ward” means a territorial division of a Gram
Panchayat;

(48) “Water-course” includes any river, stream or channel,
whether natural or artificial;
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(49) “Year” means the financial year;

(50) “Zilla Praja Parishad” means a Zilla Praja Parishad
constituted under section 172.

PART - I
GRAM PANCHAYAT

CHAPTER -1
CONSTITUTION, ADMINISTRATION AND CONTROL OF GRAM
PANCHAYATS

. . 3. (1) On and from the date of commencement of this Act, all
Declaration of a village

for the purposes of this the villages specified in Schedule VIII shall stand and deemed to

Act. have been declared as villages by the names and jurisdiction
specified in columns (4), (5), (6) and (7) thereof, for the
purposes of this Act.

(2) The Government may, subject to sub-section (3), by
notification, amend or alter the Schedule, so as to,-

(a) form a new village by separation of local area from
any village or by uniting two or more villages or parts of villages
or by uniting any local area to a part of any village;

(b) increase the local area of any village;

(c) diminish the local area of any village;

(d) alter the boundaries of any village;

(e) alter the name of any village;

(f) merge a village or a part of a village to any Nagar
Panchayat or Municipality or Municipal Corporation;

(g) remove a village from the purview of this Act;
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{(h) describe the area of the Village.

(3) A copy of every notification proposed to be issued under
sub-section (2), shall be laid, in draft, before each House of the
State Legislature, while it is in session, for a total period of
thirty days which may be comprised in one session or in two or
more successive sessions and if, before the expiry of the session
immediately following the session or the successive sessions
afore said, both the Houses agree in disapproving the issue of
notification or both the Houses agree in making any
modifications in the notification, the notification shall not be
issued or as the case may be, shall be issued only in such
modified form as may be agreed upon by both the Houses of
the State Legislature.

(4) From the date of notification under sub-section (2), the
Schedule VIl shall stand amended or altered; as notified.

(5) The Government may pass such orders as it may deem
fit,-

(a) as to the disposal of the property vested in a Gram
Panchayat which has ceased to exist, and the discharge of its
liabilities; and

(b) as to the disposal of any part of the property vested
in a Gram Panchayat which has ceased to exercise jurisdiction
over any local area, and the discharge of the liabilities of the
Gram Panchayat relating to such property or arising from such
local area;

An order made under this sub-section may contain such
supplemental, incidental and consequential provisions as the
Commissioner may deem necessary, and in particular may
direct,—
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Constitution of Gram
Panchayats for villages
and their incorporation.

(i) that any tax, fee or other sum due to the Gram
Panchayat or where a Gram Panchayat has ceased to exercise
jurisdiction over any local area, such tax, fee, or other sum due
to the Gram Panchayat as relates to that area, shall be payable
to such authorities as may be specified in the order; and

(i) that appeals, petitions, or other applications with
reference to any such tax, fee or sum which are pending on the
date on which the Gram Panchayat ceased to exist or, as the
case may be, on the date on which the Gram Panchayat ceased
to exercise jurisdiction over the local area, shall be disposed off
by such authorities as may be specified in the order.

(6) Any decision made by the Government under this
section shall not be questioned in a court of law.

4, (1) A Gram Panchayat shall be deemed to have been
constituted,-

(a) for every village which has been specified in Schedule
VIIl, on and from the date following the date on which the
present term of the elected body of the existing Gram
Panchayat corresponding to the areas covered by such village
expires;

(b) for every village which has been specified in Schedule
VIIl, where there is no elected body for the existing Gram
Panchayat corresponding to the areas covered by such village
as on the date of commencement of this Act, on such date of
commencement, and

(c) for any village added subsequently to Schedule VIII by
a notification in terms of section 3, from the date of such
notification. ‘

(2) Subject to the provisions of this Act, the administration
of the village shall vest in the Gram Panchayat, but the Gram
Panchayat shall not be entitled to exercise functions expressly

10
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March 28, 2018]

TELANGANA GAZETTE EXTRAORDINARY

11

Township.

assigned by or under this Act or any other law to its Sarpanch,
or to any other local authority, or other authority.

(3) Every Gram Panchayat shall be a body corporate by the
name of the village specified or subsequently included as the
case may be in Schedule-VIll, shall have perpetual succession
and a common seal, and subject to any restriction or
qualification imposed by or under this Act or any other law,
shall be vested with the capacity of suing or being sued in its
corporate name, of acquiring, holding and transferring
property, of entering into contracts, and of doing all things
necessary, proper or expedient for the purposes for which it is
constituted.

5. (1) The Government may declare, by a notification in the
Telangana Gazette a village or any other area to be a township
if it is an industrial or institutional colony, a labour colony, a
project area, a health resort or a place of religious importance.

(2) if the area declared as township under sub-section (1)
comprises a village, or forms part of a village the Government
shall issue a notification in terms of sub-section (3) of section 3
either to remove the village or as the case may be, exclude such
part from the village.

(3) In regard to any area other than a place of religious
importance declared to be a township, the Government shall,
by notification in the Telangana Gazette constitute a Township
Committee, which shall consist of a “Chairperson” and such
number of members as nominated by the Government and
they would hold office during the pleasure of the Government.

(4) A notification issued by the Government under sub-
section (3) may direct that any functions vested in a Gram
Panchayat by or under this Act shall be transferred to and
performed by the township committee and shall provide for,—

11
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Gram Sabha.

(i) the restrictions and conditions subject to which the
township committee may perform its functions; and

(i) any other matter incidental to or connected with the
transfer of the functions of a Gram Panchayat to the township
committee including the apportionment of the revenues
between the township committee and the Gram Panchayat
concerned or any contributions or compensation that shall be
paid by the township committee to the Gram Panchayat
concerned.

(5) Every township committee shall, in regard to the
conduct of its business, follow such procedure as may be
prescribed.

(6) The Government may, by notification in the Telangana
Gazette, direct that any of the provisions of this Act or of the
law relating to municipalities for the time being in force, or of
any rules made thereunder or of any other enactment for the
time being in force elsewhere in the State but not in the village
or local area of specified part thereof referred to in sub-section
(1) shall apply to that village, local area or part to such extent
and subject to such modifications, additions and restrictions as
may be specified in the notification.

6. (1) There shall come into existence a Gram Sabha for every
village on the date of its formation under section 3.

(2) A Gram Sabha shall consist of all persons whose names
are included in the electoral roll for the Gram: Panchayat
referred to in section 4 and such persons shall be deemed to be
the members of the Gram Sabha.

(3) (a) Gram Sabha shall meet once in two months on such
day and at such place and at such time as fixed by the Gram
Panchayat, and in any case within a period of 10 days from such
date;

12
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(b) the Sarpanch or in his absence the Upa-Sarpanch shall
convene such meetings of the Gram Sabha; and

(c) the Sarpanch or as the case may be the Upa-Sarpanch
as the convenor of meetings of the Gram Sabha shall, invite the
members of the Mandal Praja Parishad, the Zilla Praja Parishad
and the State Legislature representing the area of the Gram
Panchayat to such meetings.

(4) Every meeting of the Gram Sabha shall be presided over
by the Sarpanch or in his absence the Upa-Sarpanch or in the
absence of both of them by one of the members of the Gram
Panchayat as decided by them.

(5) The Gram Panchayat shall place before the Gram Sabha
a report on the developmental programmes relating to the
Gram Panchayat during the previous period and those that are
proposed to be undertaken during the current period, and the
expenditure therefor, the annual statement of accounts, audit
report and the administration report of the preceding year. If in
any circumstances, any decision of the Gram Sabha could not
be implemented, the Sarpanch shall report the reasons
therefor, before the Gram Sabha.

(6) While conducting six Gram Sabhas in a year at least two
Gram Sabhas shall be conducted with a focus on women, senior
citizens and disadvantaged sections.

(7) The Panchayat Secretary shall with the approval of the
Gram Panchayat prepare and display the Agenda for the Gram
Sabha, in the manner prescribed and Communicate agenda to
the members with the subjects as mentioned in sub-section (8).

(8) The following subjects may be reviewed by the Gram
Sabha:-

(a) Sanitation: Solid and liquid waste management, safe
disposal of garbage by converting it into compost; promotion of
open defecation free village.

13
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{(b) Maintenance of Street lights: Conservation of Energy;

(c) Plantation and maintenance of trees under different
schemes in Gram Panchayat;

(d) Create Awareness on Family Welfare, Education,
Public Health, abolition of child labour, bonded labour, social
evils etc;

(e) Maintenance of internal roads, culverts and drains;

{f) Maintenance of Community Assets — Common sites,
Public places, buildings, community halls, parks etc;

(g} Promoting Cultural activities — Fairs and festivals,
Sports and Games;

{(h} The collection and compilation of details required to
formulate development plans of the Panchayat;

(i) Formulation of proposals and fixing of priority of
schemes and development programmes to be implemented in
the Gram Panchayat;

(j) Preparation of final list of eligible beneficiaries in the
order of priority relating to all the beneficiary-oriented schemes

on the basis of the criteria fixed;

{k) Rendering assistance to implement effectively the
development schemes by providing facilities locally required;

() Mobilizing voluntary service, Shramadanam and
contribution in cash or in kind for the development plans;

(m) Locating street lights, public taps, public wells, public
sanitation units, such other public utility schemes;

14
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(n) Formulation of schemes to impart awareness on
matters of public interest like cleanliness, environmental
protection, pollution control and to create awareness on health
and hygiene;

(o) Promoting communal harmony, unity and goodwill
among the people within the Gram Panchayat;

{(p) Monitoring and rendering assistance to the
beneficiaries engaged in the developmental activities within the
area of the Gram Panchayat;

(q) Verifying the persons getting various kinds of welfare
assistance from the Government such as pensions etc;

{r) Collection of information regarding the detailed
estimates of works. proposed to be implemented in the Gram
Panchayat;

(s) Follow up action taken on the decisions of the Gram
Sabha and the detailed reasons for not implementing any of the

decisions;

(t) Proposal of Gram Panchayat relating to fresh taxation
or enhancement of existing taxes;

{u) Promotion of adult education;
(v) Conservation and maintenance of public properties;
(w) Promotion of self help group activities;

(x) Such other functions as may be prescribed from time
to time by the Government.

(9) The Gram Sabha shall have the right to know about the
budgetary provisions, the details of plan -outlay, item wise

allocation of funds and details of the estimates and cost of

15
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materials of works executed or proposed to be executed within
the area of the Gram Panchayat.

(10) The quorum for the Gram Sabha meetings shall be as

follows:
i. Upto 500 voters .. 50 Members
ii. 501 to 1000 voters . 75 Members
iii. 1001 to 3000 voters e 150 Members
iv. 3001 to 5000 voters L. 200 Members
v. 5001 to 10000 voters " 300 Members
vi  Above 10000 voters . 400 Members

Provided that when the meeting of a Gram Sabha is not
held within one hour of the scheduled time for want of
quorum, it shall be adjourned. The adjourned meeting shall be
held at any time after two hours and the business at such
adjourned meeting may be transacted without the requirement
of the requisite quorum:

Provided further that the proceedings of every Gram Sabha
shall be video-graphed and minuted and proceedings shall be
uploaded in the website.

(11) Resolutions shall be passed on majority basis by show
of hands, in the meetings of the Gram Sabha in respect of any
issue within its jurisdiction; however, effort
should be made to take decision on the basis of general
consensus as far as possible.

(12) The Gram Sabha shall observe such rules of procedure
at its meetings as may be prescribed.

(13) All the Village Level Functionaries of the Departments
listed in Schedule — VII shall attend the Gram Sabha and
implement the resolutions of the Gram Sabha following the
established procedure failing which they shall be liable for
disciplinary action.

16
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Total strength of a Gram
Panchayat.

B-27-5

7. (1) A Gram Panchayat shall consist of such number of
elected members inclusive of its Sarpanch as may be notified
from time to time, by the Commissioner in accordance with the
following Table and

for greater clarity, Schedule Vill shown the number of members
against the Gram Panchayats concerned:-

TABLE
) . Number
Gram Panchayat with a Population of
at the last census.
members
(1) : (2)
Up to 300 5
Exceeding 300 but not exceeding 500 . 7
Exceeding 500 but not exceeding 1,500 9
Exceeding 1,500 but not exceeding 3,000 11
Exceeding 3,000 but not exceeding 5,000 13
Exceeding 5,000 but not exceeding 10,000 15
Exceeding 10,000 but not exceeding 15,000 17
Exceeding 15,000but not exceeding 25,000 19
Exceeding 25,000 21

(2) The Member of the Mandal Parishad Territorial
Constituency shall be permanent invitee to the meetings of
Gram Panchayats and he shall have the right to speak in and
otherwise to take part in the proceedings of any meeting of the
Gram Panchayat or Gram Panchayats functioning within the
local limits of the respective jurisdiction; but shall not, by virtue
of this section be entitled to vote at any such meeting.

(3) One person who is either a retired employee or a senior
citizen having passion for development of village, one President
of a Village Organization and one donor to the Gram Panchayat
shall be co-opted in the manner prescribed. They shall have the
right to speak in and otherwise take part in proceedings of any

17
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Election of Members.

Reservation of seats of
members of Gram
Panchayat.

meeting, but they shall not be entitied to vote at any such
meeting.

8. All members of the Gram Panchayat shall be elected by the
registered voters in the ward by the method of secret ballot
and in accordance with such rules as may be made in this
behalf.

9. (1) The seats (wards) of members of Gram Panchayats in
the State shall be reserved for Scheduled Tribes, Scheduled
Castes, Backward Classes and Women, by notification, in the
manner specified below.

(2) Out of the total strength of elected members
determined under section 7, the Revenue Divisional Officer
shall, in respect of each Gram Panchayat in his jurisdiction
determine in the first instance, the number of wards to be
reserved, in the Gram Panchayat concerned, for the members
belonging to Scheduled Tribes and the Scheduled Castes
subject to the condition that the number of wards so reserved
shall bear, as nearly as may be, the same proportion to the
total number of wards to be filled by direct election to the
Gram Panchayat as the population of Scheduled Tribes or as
the case may be, of the Scheduled Castes in that Gram
Panchayat bears to the total population of that Gram
Panchayat, subject to the condition that the Revenue Divisional
Officer shall, in the Scheduled Areas, allocate not less than one
half of the total number of seats in each Gram Panchayat for
being reserved for Scheduled Tribes.

(3) In the villages where 100% {(hundred percent)
population is Scheduled Tribes, all the wards in every Gram
Panchayat of such villages shall be filled up by persons
belonging to Scheduled Tribes only.

{(4) The Revenue Divisional Officer shall, in addition to the
reservation made under sub-section (2), reserve for the
Backward Classes such number of wards, as may be allocated

18
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to them in each Gram Panchayat, in his jurisdiction. The
number of offices of members of Gram Panchayats in the State
reserved for Backward Classes shall not be less than thirty four
per cent of the total number of offices of the members of
Gram Panchayats in the State. For the purpose of reserving
wards for the Backward Classes in respect of the Gram
Panchayat, the Revenue Divisional Officer shall determine the
number of wards to be reserved for the Backward Classes in
each Gram Panchayat on the basis of the proportionate
percentage of Backward Classes of that Mandal arrived at in
the following manner.

NOTE:- In order to arrive at the “proportionate percentage
of Backward Classes” of the Gram Panchayat, the following
formula shall be adopted:

Reservation
for Backward

Mandal Classes in the
. Mandal
Proportionate State
Backward
Percentage of T e X
classes
Backward -- State
percentage
Class Percentage of
Backward
Classes

Explanation:- (i) State percentage of Backward Classes
shall be as projected by the Directorate of Economics and
Statistics;

(i)) Mandal Backward Classes percentage is the figure as
projected by the Directorate of Economics and Statistics;

(5) (@) Where the reservation for Scheduled Tribes,
Scheduled Castes and Backward Classes reaches or exceeds
100% (hundred percent), in such case, the reservation for
Backward Classes shall be calculated by arriving at a
percentage to the remaining offices after so reserving for
Scheduled Tribes and Scheduled Castes.

19
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(b) Notwithstanding anything contained in clause (a),
the Revenue Divisional Officer shall for the purpose of
reservation of Wards for Backward Classes in Gram Panchayat
located in Scheduled Areas, determine in the first instance
number of wards remaining after reserving seats for Scheduled
Tribes and Scheduled Castes in each such Gram Panchayat and
arrive at the number of wards to be reserved for Backward
Classes computed only on the basis of such remaining wards
applying the proportionate percentage of population of
Backward Classes in the Mandal.

(6) The Revenue Divisional Officer shall reserve one-half of
the number of wards reserved for Scheduled Tribes, Scheduled
Castes and Backward Classes and one-half of the unreserved
wards for Women, in each Gram Panchayat.

(7)(a) The Revenue Divisional Officer shall then
communicate the number of wards of Gram Panchayats to be
reserved in each Gram Panchayat for the members of
Scheduled Tribes, Scheduled Castes, Backward Classes and
Women to Mandal Parishad Development Officer concerned.

(b} The Mandal Parishad Development Officer shall, in
turn, on receipt of communication under clause (a) shalil
reserve in respect of wards allotted under sub-section (2) to
the Scheduled Tribes in the Gram Panchayat in the first
instance in such wards where the proportion of voters
belonging to Scheduled Tribes to the total number of voters in
the ward concerned is the highest in the descending order.

(c) After excluding the wards reserved for Scheduled
Tribes in the respective Gram Panchayat, the Mandal Parishad
Development Officer shall reserve the wards from among the
remaining wards, for Scheduled Castes allotted under sub-
section (2) above, in the wards where the proportion of voters
belonging to Scheduled Castes to the total number of voters in
the ward concerned is the highest in the descending order.
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(d) The reservation of wards for Backward Classes in the
Gram Panchayat allotted under sub-section (4) shall be made
by the Mandal Parishad Development Officer from amaong the
wards remaining after reserving wards for Scheduled Tribes
and Scheduled Castes in each Gram Panchayat where the
proportion of voters belonging to the Backward Class to the
total voters in the ward concerned is the highest in the
descending order.

Provided that no reservation for Backward Classes shall be
made in such of those Gram Panchayats where there are no
Backward Class voters:

Provided further that where there are no Backward Class
Voters in a Gram Panchayat in a Mandal or where the
proportion of Backward Class voters is lower than their
proportion in the Mandal, the reservation of Ward Members
for Backward Classes proportionate to the shortage noted shall
be shifted to such of those Gram Panchayats within the
concerned Mandal in proportion to the Backward Class voters
in Gram Panchayats arranged in a descending order, subject to
the condition that the total number of ward members to be
allotted to Backward Classes in the Mandal shall remain the
same thus ensuring that the number of wards reserved for BCs
in a Mandal is equal to Mandal proportion as calculated in sub-
section (4).

(e) The reservation of wards for women in the Gram
Panchayats allotted under sub-section (6), shall be made by the
Mandal Parishad Development Officer in each category i.e.,
Scheduled Tribe, Scheduled Caste, Backward Class and
Unreserved, on the basis of draw of lots.

(8) The reservation of wards for Scheduled Tribes,
Scheduled Castes, Backward Classes and Women shall be by
rotation as far as practicable, commencing from the first
ordinary election held under this Act:

21
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Provided that such rotation shall be effected after
completion of two consecutive terms:

Provided further that the wards allotted to Scheduled
Tribes, Scheduled Castes, Backward Classes during the earlier
ordinary elections shall not be allotted to the same categories
till a cycle of reservation in that category is completed.

(9) (a) While allotting the wards by rotation Scheduled
Tribes, Scheduled Tribes (women), Scheduled Castes,
Scheduled Castes (women), Backward Classes, Backward
Classes (women), Unreserved and Unreserved {women) shall
be treated as separate categories:

Provided that, such of those wards which could not be
reserved in the first and second cycles though they were
eligible in the descending order but were allotted to the other
categories due to order of preference in allotment as per
descending order or proportionate population, in those
categories shall be allotted first before going to the wards in
the second cycle.

(b) Those wards, which lost their reservation as a result of
repeating the reservation second time in that cycle, should be
reserved in the ensuing elections in those districts or wherever
applicable.

Explanation:- For the removal of doubts, it is hereby
declared that:-

(i) For purposes of reserving wards under this section any
fraction less than one-half shall be ignored and any fraction
equal to or more than one-half shall be counted as one.

(i) The expression “Revenue Divisional Officer” under this
section shall include the Sub-Collector or Assistant Collector in-
charge of a Revenue Division.
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Division of wards.

Preparation and
publication of electoral
roll for a Gram

(iii) In case where the reservation for Scheduled Tribes or
Scheduled Castes cannot be made due to non availability of
their voters in required number of wards, then the reservation
shall be made in descending order in such of those wards
where the voters of Scheduled Tribes / Scheduled Castes are
available in the first instance, and thereafter, the remaining
reservation of Wards shall be made on the basis of draw of
lots.

Example:- If there are eight wards in a Gram Panchayat of
which six are to be reserved for Scheduled Tribes, whereas,
Scheduled Tribes voters are available only in three wards then
the eservation for the remaining three wards shall be made by
draw of lots from among the other five wards by the Mandal
Parishad Development Officer concerned.

(10) Nothing in this section shall be deemed to prevent
women and the members of the Scheduled Tribes, Scheduled
Castes and Backward Classes from standing for election to the
un-reserved wards in the Gram Panchayat.

(11) The Government is competent to issue any
clarification for the purpose of removing any difficulty in
implementing the provisions of this section for the smooth
conduct of elections.

10. For the purpose of electing members to a Gram Panchayat,
the Commissioner shall, subject to such rules as may be
prescribed divide the village into as many wards as there are
seats, determined under section 7, on a territorial basis in such
a manner that all wards shall have, as far as practicable, equal
number of voters and allot not more than one seat for each
ward.

11. (1) The electoral roll for Gram Panchayat shall be prepared
by the person authorized by the State Election Commissioner in

23
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Panchayat.

such manner by reference to such qualifying date as may be
prescribed and the electoral roll for the Gram Panchayat shall
come into force immediately upon its publication in accordance
with the rules made by the Government in this behalf. The
electoral roll for the Gram Panchayat shall consist of such part
of the electoral roll for the Assembly Constituency published
under the Representation of the People Act, 1950 as revised or
amended under the said Act, upto the qualifying date, as
relates to the village or any portion thereof:

Provided that any amendment, transposition or deletion of
any entries in the electoral roll, or any inclusion of names in the
electoral roll of the Assembly Constituencies concerned, made
by the Electoral Registration Officer under section 22 or section
23, as the case may be, of the Representation of the People
Act, 1950, upto the date of election notification, for any
election held under this Act, shall be carried out in the electoral
roll of the Gram Panchayat and any such names included shall
be added to the part relating to the respective Ward.

Explanation:- Where in the case of any Assembly
Constituency there is no distinct part of the electoral roll
relating to the village, all persons whose names are entered in
such roll under the registration area comprising the village and
whose addresses as entered are situated in the village shall be
entitled to be included in the electoral roll for the Gram
Panchayat prepared for the purposes of this Act.

(2) The said electoral roll for a Gram Panchayat,—

(a) shall, unless otherwise directed by the Government,
for reasons to be recorded in writing, be revised in the
prescribed manner by reference to the qualifying date:-

(i) before each ordinary election; and

(ii) before each casual election to fill a casual vacancy
in the office of the Sarpanch and member of a Gram Panchayat;
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and

(b) shall be prepared and published in any year, in the
prescribed manner, by reference to the qualifying date, if so
directed by the State Election Commission:

Provided that if the electoral roll is not prepared and
published as aforesaid, the validity or continued operation of
the said electoral roll, shall not thereby be affected.

(3) The electoral roll published under sub-section (1) shall
be the electoral roll for the Gram Panchayat and it shall remain
in force till a fresh electoral roll for the Gram Panchayat is
published under this section.

(4) The electoral roll for the Gram Panchayat shall be
divided into as many parts as there are wards so that each part
consists of the voters residing in the concerned ward and for
this purpose the electoral roll may be rearranged if such
rearrangement is found necessary.

(5) Every person whose name appears in the part of the
electoral roll relating to a ward shall subject to the other
provisions of this Act, be entitled to vote at any election which
takes place in that ward while the electoral roll remains in force
and no person whose name does not appear in such part of the
electoral roll shall vote at any such election.

(6) No person shall vote at an election under this Act in
more than one ward or more than once in the same ward and if
he does so, all his votes shall be invalid.

Explanation:- In this section, the expression “Assembly

Constituency” shall mean a constituency provided by law for
the purpose of elections to the Telangana Legislative Assembly.
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Term of office of
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12. Where, after the electoral roll for the Gram Panchayat has
been published under sub-section (1) of section 11, the village
is divided into wards for the first time or the division of the
village into ward is altered or the limits of the village are varied,
the person authorized by the State Election Commissioner in
this behalf shall in order to give effect to the division of the
village into wards or to the alteration of the wards or to the
variation of the limits, as the case may be, authorize a re-
arrangement and republication of the electoral roll for the
Gram Panchayat or any part of such roll in such manner, as the
State Election Commissioner may direct.

13. The Government shall identify ali the Backward Class voters.
This  activity shall be conducted as per the

schedule issued by the Government which shall be not more
than fifteen days.

14. (1) Save as otherwise provided in this Act the term of office
of members elected at ordinary elections shall be five years
from the date appointed by the Commissioner for the first
meeting of the Gram Panchayat after the ordinary elections.

(2) Ordinary vacancies in the office of elected members
shall be filled at ordinary elections which shall be fixed by the
State Election Commission to take place on such day or days
before the occurrence of the vacancies, provided such day or
days shall not fall beyond three months prior to the occurrence
of the vacancies.

(3) (a) Every casual vacancy in the office of an elected
member of Gram Panchayat shall be reported by the Panchayat
Secretary to the election authority within fifteen days from the
date of occurrence of such vacancy and shall be filled within
four months from that date;

(b) a member elected in a casual vacancy shall enter
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Election and term of
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upon office forthwith but shall hold office only so long as the
member in whose place he is elected would have been entitled
to hold office if the vacancy had not occurred;

{c) no casual election shall be held to a Gram Panchayat
within six months before the date on which the term of office
of its members expires by effiux of time.

15. (1) There shall be a Sarpanch for every Gram Panchayat, who shall
be elected in the prescribed manner by the persons whose names
appear in the electoral roll for the Gram Panchayat, from among
themselves. A person shall not be qualified to stand for election as
Sarpanch, unless he is atleast twenty-one years of age:

Provided that a Member of the Legislative Assembly of the State
or a Member of the Legislative Council of the State or of either House
of Parliament who is elected to the office of Sarpanch or Upa-

. Sarpanch shall cease to hold such office unless within one month

from the date of election to such office he ceases to be a Member of
the Legislative Assembly of the State or a Member of the Legislative
Council of the State or of either House of Parliament by resignation or
otherwise.

(2) The election of the Sarpanch may be held at the same time
and in the same place as the ordinary elections of the members of
the Gram Panchayat.

(3) Save as otherwise expressly provided in, or prescribed under
this Act, the term of office of the Sarpanch who is elected at an
ordinary election shall be five years from the date appointed by the
Commissioner for the first meeting of the Gram Panchayat after the
ordinary election.

{(4) Subject to the provisions of sub-section (5), any casual
vacancy in the office of the Sarpanch shall be filled within one
hundred and twenty days from the date of occurrence of such
vacancy, by a fresh election under sub-section (1); and a person
elected as Sarpanch in any such vacancy shall hold office only so long
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as the person in whose place he is elected would have been entitled
to hold office if the vacancy had not occurred.

(5) Unless the Commissioner otherwise directs, no casual
vacancy in the office of the Sarpanch shall be filled within six months
before the date on which the ordinary election of the Sarpanch under
sub-section (1) is due.

{6) The provisions of sections 20 to 27 shall apply in relation to
the office of the Sarpanch as they apply in relation to the office of an
elected member of the Gram Panchayat.

(7) The Sarpanch shall be an ex-officio member of the Gram
Panchayat and shall be entitled to vote at meetings of the Gram
Panchayat.

(8) A person shall be disqualified for election as Sarpanch if he is
in arrears of any dues, otherwise than in a fiduciary capacity to a
Mandal Praja Parishad, or if is interested in a subsisting contract
made with or any work being done for, the Mandal Praja Parishad
within whose jurisdiction the Gram Panchayat is situated or any other
Gram Panchayat within the jurisdiction of that Mandal Praja Parishad:

Provided that a person shall not be deemed to have any interest
in such contract or work by reason only of his having a share or
interest in, -

(i) A company as a mere shareholder but not as a director; or

(i) Any lease, sale or purchase of immovable property or any
agreement for the same; or

(iii) An agreement for the loan of money or any security for
the payment of money only; or

{(iv) Any newspaper in which any advertisement relating to the
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affairs of any of the aforesaid Gram Panchayat is inserted.

Explanation:- For the removal of doubt it is hereby declared that
where a contract is fully performed it shall not be deemed to be
subsisting merely on the ground that the Mandal Praja Parishad has
not performed its part of the contractual obligation.

(9) For every Gram Panchayat one of the members shall be
elected to be Upa-Sarpanch by the Gram Panchayat, in the prescribed
manner. If at an election held for the purpose, no Upa-Sarpanch is
elected, fresh election shall be held:

Provided that before an election of Upa-Sarpanch is held, every
casual vacancy in the office of an elected member of a Gram
Panchayat shall be filled.

(10) A Special meeting for the election of the Upa-Sarpanch shall
be called on the same date on which the results of the ordinary

. elections to the Gram Panchayat have been published. The notice of
-the meeting for election of Upa-Sarpanch shall be given to the

members so elected by affixture of the same on the notice board at
the office of the Gram Panchayat, immediately after such publication:

Provided that if, for any person, the election of the Upa-Sarpanch
is not held on the date aforesaid the special meeting for the election
of the Upa-Sarpanch shall be held on the next day, whether or not it
is a holiday observed by the Gram Panchayat:

Provided further that the State Election Commission may, from
time to time, for reasons to be recorded in writing direct or permit
the holding of the election of the Upa-Sarpanch on any other day.

16. All Ward Members, Upa-Sarpanches, Sarpanches elected under
this Act, shall undergo training on developmental activities of
Panchayat Raj Institutions, the Telangana Panchayat Raj Act, 2018
and the rules made thereunder, in the manner prescribed.

17. (1) The offices of Sarpanches of Gram Panchayats in the State
shall be reserved for Scheduled Tribes, Scheduled Castes, Backward
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Classes and Women, by notification, in the manner specified below.

(2) (a) Out of the total number of offices of Sarpanch in the State, the
Commissioner shall determine in the first instance, the number of offices of
Sarpanches of Gram Panchayats to be reserved for the members belonging
to Scheduled Tribes and Scheduled Castes.

(b) The number of offices to be reserved to the Scheduled Tribes
and Scheduled Castes as may be determined by the Commissicner,
shall be subject to the condition that the number of offices so
reserved shall, bear as nearly as may be the same proportion to the
total number of offices to be filled in the State, as the population of
the Scheduled Tribes or as the case may be Scheduled Castes in the
State bear to the total population of the State:

Provided that while computing the total population of the
State for the purpose of making reservation to the Scheduled
Tribes and Scheddled Castes under this sub-section, the
population of the Scheduled area and the population of the
villages where the 100% (hundred percent) population is
Scheduled Tribes shall be excluded.

(3) The Commissioner thereafter shall, allot to each
District the number of offices of the Sarpanches on the basis of
the proportionate population of the Scheduled Tribes or of the
Scheduled Castes in the District to the total population of the
Scheduled Tribes or as the case may be the Scheduled Castes of
the State:

Provided that in the villages located in the Scheduled
areas and the villages where the 100% (hundred percent)
population is the Scheduled Tribes, all the Offices of the
Sarpanches shall be reserved for the Scheduled Tribes only.

(4) For the purposes of determining the number of offices
to be reserved. for Backward Classes, the Commissioner, shall
determine 34% (thirty four percent) of the offices to the members
belonging to the Backward Classes and allot to each district on
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the basis of the proportion of population of Backward Classes in
the State.

(5) The Commissioner shall, reserve one-half of the
number of offices reserved for Scheduled Tribes, Scheduled

Castes and Backward Classes and one-half of the unreserved
offices in each District, for women.

(6) The Commissioner, thereafter shall, communicate the
number of offices so reserved for Scheduled Tribes, Scheduled
Castes, Backward Classes, and women in respect of each District,
to all the District Collectors, in respect of the Gram Panchayats
falling within their respective districts.

(7)(a) The District Collector, on receipt of the
communication under sub-section (6) shall, determine, in the first

. instance, the number of offices of Sarpanches to be reserved in

each Mandal Praja Parishad for Scheduled Tribes and Scheduled
Castes subject to the condition that the number of offices so
reserved shall bear as nearly as may be, the same proportion as
the population of the Scheduled Tribes or as the case may be,
Scheduled castes in the Mandal bears to the total population of
the Scheduled Tribes or Scheduled castes in district concerned:

Provided that in the villages located in the Scheduled
areas and the villages where the 100% (hundred percent)
population is the Scheduled Tribes, all the offices of the
Sarpanches shall be reserved for the Scheduled Tribes only;

(b) The number of offices of Sarpanches to be reserved for
the Backward Classes shall be on the basis of the projected
population of Backward Classes in the Mandal to the total
projected population of the Backward Classes in the District.

For the purpose of determining number of offices of
Sarpanches to be reserved for the Backward Classes, the District
Collector shall arrive at this number on the basis of the Mandal
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proportionate percentage of Backward Classes arrived at in the

manner specified below:

NOTE:-
Reservation
for Backward
Mandal Classes in the
) Mandal
Proportionate State
Backward
Percentage of = -
classes
Backward --- State
percentage
Class Percentage of
Backward
Classes

Explanation:- (i) State percentage of Backward Classes shall be
as projected by the Directorate of Economics and Statistics;

(i)) Mandal Backward Classes percentage is the figure as
projected by the Directorate of Economics and Statistics;

(c) The District Collector shall reserve for women one-
half of the number of offices reserved for Scheduled Tribes,
Scheduled Castes and Backward Classes and one-half of the
unreserved offices in each Mandal, for women.

(8) The District Collector, thereafter shall communicate
the number of offices to be reserved for Scheduled Tribes,
Scheduled Castes, Backward Classes and Women in respect of
each Mandal, to the Revenue Divisional Officer.

(9)(a) The Revenue Divisional Officer in turn, shall, allot
offices of Sarpanches in each Mandal Praja Parishad for the
members belonging to Scheduled Tribes, Scheduled Castes and
Backward Classes. He shall allot offices to the Scheduled Tribes
in the first instance where the proportion of population of the
Scheduied Tribes in the Gram Panchayat to the total
population of the Gram Panchayat concerned is the highest in
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the descending order;

(b) After excluding the Gram Panchayats reserved for
Scheduled Tribes, the Revenue Divisional Officer, shall reserve
from among the remaining Gram Panchayats, the offices for
the Scheduled Castes allocated to each Mandal where the
proportion of the population of the Scheduled Castes in Gram
Panchayat to the total population of the Gram Panchayat
concerned is the highest in the descending order;

(c) After excluding the Gram Panchayats reserved for
Scheduled Tribes and Scheduled Castes in the Mandal Praja
Parishad, the Revenue Divisional Officer shall reserve from
among the remaining Gram Panchayats, the offices for the
Backward classes where the proportion of voters belonging to
Backward Classes in the Gram Panchayat to the total voters in
the Gram Panchayat is the highest in the descending order;

{d) The Revenue Divisional Officer shall reserve one-half
of the offices for women in each of the categories from out of
the Scheduled Tribes, Scheduled Castes, Backward Classes and
unreserved categories on the basis of draw of lots;

(10)(a) The reservation of offices for Scheduled Tribes,
Scheduled Castes, Backward Classes and Women shall be by
rotation as far as practicable commencing from the first
ordinary election held under this Act. The offices reserved to
Scheduled Tribes, Scheduled Castes, Backward Classes during
the earlier ordinary elections shall not be again reserved to the
same categories till a cycle of reservation in that category is
completed, except in the case of offices reserved for Scheduled
Tribes in the Gram Panchayats in the Scheduled Areas and the
villages where hundred percent population is Scheduled Tribes:

Provided that such rotation shall be effected after
completion of two consecutive terms;

(b} If a new Gram Panchayat is formed after ordinary
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general elections to Gram Panchayats, to determine the
category of reservation to that Gram Panchayat proportionate
reservation as provided above will be notionally worked out
taking that new Gram Panchayat into consideration. If this new
worked out reservation results in a clear additional seat for any
one category, the Gram Panchayat newly created would be
allotted to that category. If it does not, then the reservation
for the newly created Gram Panchayat shall be decided on the
basis of draw of lots:

Provided that this does not apply to Gram Panchayats
located in the Scheduled areas and the villages where 100%
(hundred percent} population is Scheduled Tribes;

(c) For allotting the offices by rotation to the Scheduled
Tribes, Scheduled Tribes (women), Scheduled Castes,
Scheduled Castes (women), Backward Classes, Backward
Classes {(women), Unreserved and Unreserved (women) shall
be treated as separate categories:

Provided that such of those offices which could not be
reserved in the first and second cycle though they were eligible
in the descending order but were allotted to the other
categories due to order of preference in allotment as per
descending order or proportionate population, in those
categories shall be allotted first before going to the offices in
the second cycle;

(d) Those offices, which lost their reservation as a result of
repeating the reservation second time in that cycle, should be
reserved in the ensuing elections in those districts or wherever
applicable.

Explanation :-{i) Fraction will be rounded off in descending
order only to the extent required to arrive at actual number as
per percentage.
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Fresh elections in
certain cases.

Qualification of
candidates.

Disqualification of
certain office holders
etc.

(i) The expression “Revenue Divisionai Officer” shall
include the Sub-Collector or Assistant Collector in-charge of
Revenue Division, for the purposes of this section.

(11) Nothing in this section shall be deemed to prevent
women and the members of the Scheduled Tribes, Scheduled
Castes and Backward Classes from standing for election to the
unreserved offices.

(12) The Government is competent to issue any
clarification for the purpose of removing any difficulty in
implementing the provisions of this section for smooth conduct
of the elections.

18. (1) If at an ordinary or casual election, no person is elected
to fill a vacancy a fresh election shall be held on such day as the
officer or authority authorized by the State Election
Commissioner in this behalf, may fix.

(2) The term of office of a member of a Gram Panchayat
elected under this section shall expire at the time at which it
would have expired if he had been elected at the ordinary or
casual election, as the case may be.

19. No person shall be qualified for election as a member of a
Gram Panchayat unless his name appears on its electoral roll
and he is not less than twenty-one years of age.

20. (1) No village servant and no officer or servant of the
Government of India or any State Government or of a local
authority or an employee of any institution receiving aid from
the funds of the Government and no office bearer of anybody
constituted under a law made by the Legislature of the State or
of Parliament shall be qualified for being chosen as or for being
a member of a Gram Panchayat.

Explanation:- For the purpose of this section the expression
“village servant” means any person who holds any of the village
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offices of neeradi, kawalkar, sethasindhi or any such village
office by whatever designation it may be locally known.

(2) A person who having held an office under the
Government of India or under the Government of any State or
under any local authority, has been dismissed for corruption or
for disloyalty to the State or to the local authority shall be
disqualified for a period of five years from the date of such
dismissal.

(3) For the purposes of sub-section (2), a certificate issued
by the State Election Commissioner to the effect that a person
having held office under the Government of India or under the
Government of State or under any local authority has or has
not been dismissed for corruption or for disloyalty to the State
or to the local authority shall be conclusive proof of that fact:

Provided that no certificate to the effect that a person has
been dismissed for corruption or for disioyalty to the State or to
the local authority shall be issued unless an opportunity of
being heard has been given to the said person.

(4) Apart from the disqualification specified in sub-sections
(1) and (2) of this section and sections 21, 22, 23, 24 and 25 a
person shall be disqualified for being chosen as, and for being a
member of a Gram Panchayat if he is otherwise disqualified by
or under any law for the time being in force for the purposes of
elections to the Legislature of the State:

Provided that where a person is convicted for an offence
specified under sub-section (1} or sub-section (2) of section 8 of
the Representation of People Act, 1951, or under section 21 of
this Act, while he is a member or office bearer of a Gram
Panchayat, Mandal Praja Parishad or Zilla Praja Parishad, the
disqualification arising out of such conviction shall not take
effect until the expiry of the time for filing an appeal against
such conviction and where an appeal is filed until the disposal

Central Act 43 of 1951.

of the appeal:
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Provided further that a person convicted for an offence
under sub-section (1) of section 8 of the Representation of
People Act, 1951 shall be disqualified for being chosen as or for
continuing as a member of a Gram Panchayat, Mandal Praja
Parishad or a Zilla Praja Parishad for a period of six years from
the date of conviction and a person convicted under sub-
section (2) thereof shall be disqualified for a period of six years
from the date of conviction and for a further period of five
years from the date of release.

21. (1) A person who has been convicted by a Criminal Court,-

(a) for an offence under the Protection of Civil Rights Act,
1955; or

(b) for an offence involving moral delinquency shall be
disqualified for election as a Member for a period of five years
from the date of conviction or where he is sentenced to
imprisonment while undergoing sentence and after a period of
five years from the date of expiration thereof.

~(2) A person shall be disqualified for being chosen as a

member if on the date fixed for scrutiny of nomination for
. election, or on the date of nomination under sub-section (2) of

section 18 he is,—

(a) of unsound mind and stands so declared by a
competent Court;

(b) an applicant to be adjudicated an insolvent or an un-
discharged insolvent;

{c} interested in a subsisting contract made with, or any
work being done for, the Gram Panchayat, Mandal Praja
Parishad, Zilla Praja Parishad or any State or Central
Government:
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Provided that a person shall not be deemed to have any
interest in such contractor work by reason only of his having a
share or interest in,—

(i) a company as a mere share-holder but not as a
Director;

(ii) any lease, sale or purchase of immovable property
or any agreement for the same; or

(iii) any agreement for the loan of money or any
security for the payment of money only; or

(iv) any newspaper in which any advertisement
relating to the affairs of the Gram Panchayat is inserted.

Explanation:- For the removal of doubts it is hereby
declared that where a contract is fully performed it shall not be
deemed to be subsisting merely on the ground that the Gram
Panchayat, Mandal Praja Parishad, Zilla Praja Parishad, the
State or Central Government has not performed its part of the
contractual obligations;

(d) already a member of a Nagar Panchayat or a
Municipality constituted under the Telangana Municipalities
Act, 1965, or a member of a Municipal Corporation constituted
under any law relating to Municipal Corporations for the time

Act 6 of 1965. . .
e being in force in the State of Telangana;

(e} employed as paid legal practitioner on behalf of the
Gram Panchayat or as legal practitioner against the Gram
Panchayat;

(f) employed as a Manager or Secretary of any Company
or Corporation (other than a co-operative society) in which not
less than twenty-five per cent of the paid up share capital is
held by the State Government;
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offences.
Centra! Act 45 of 1860.

(g) an Honorary Magistrate under the Code of Criminal
Procedure, 1973 with jurisdiction over any part of the village;

(h) already a member of the Gram Panchayat whose
term of office will not expire before his fresh election can take
effect or has already been elected as a member of the Gram
Panchayat whose term of office has not yet commenced;

(i) in arrears of any dues including the sums surcharged
otherwise than in a fiduciary capacity, to the Gram Panchayat
up to and inclusive of the previous year, in respect of which a
bill or notice has been duly served upon him and the time, if
any, specified therein for payment has expired:

Provided that where any person has paid such dues into
the Government treasury or into a bank approved by the
Government to the credit of the Gram Panchayat fund and
obtained a challan or receipt there for in token of such
payment, he shall not be disqualified to become a

member of the Gram Panchayat on and from the date of such
payment.

(3) A person having more than two children shall be
disqualified for election or for continuing as member:

Explanation: A person having more than two children
before thirty first May, 1995 shall not be disqualified so long as
the number of children does not increase.

22. Any person who is convicted of any offence punishable
under Chapter IXA of the Indian Penal Code, 1860, and any
person against whom a finding of having indulged in any
corrupt practice is recorded in the verdict in an election
petition filed in accordance with section 242, or any person
convicted of an offence punishable under Chapter Il of Part V of
this Act, shall be disqualified for contesting in any election held
under this Act, for a period of six years from the date of such
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conviction or verdict, as the case may be.
23. If the State Election Commission is satisfied that a person,-

(a) has failed to lodge an account of election expenses
within the time and in the manner required by or under this
Act; and

(b) has no good reason or justification for the failufe, the
State Election Commission shall, after following the procedure
prescribed, by order published in the Telangana Gazette
declare him,-

(i) to be ineligible for a period of three years from the
date of the said order to contest any election held for any office
under this Act; and

(ii) to have ceased to hold office in case he is elected.
24. A Sarpanch or as the case may be, Upa-Sarpanch who has
been removed on the grounds of failure to discharge the duties
and perform the functions as assigned to him under this Act
shall be disqualified for contesting elections for a period of six
years.

25. Subject to the provisions of section 27, a member shall
cease to hold office as such if he,—

(a) is or becomes subject to any of the disqualifications
specified in section 21;

(b) is elected as a member to a Ward/Office reserved for
Scheduled Castes or Scheduled Tribes or Backward Classes on
the basis of a community certificate and subsequently the said
community certificate is cancelled under section 5 of the
Telangana (Scheduled Castes, Scheduled Tribes and Backward
Classes) Regulation of issue of Community Certificates Act, 1993.

{c} is removed by the District Collector based on a

[Part IV-A
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resolution passed by the Gram Panchayat unanimously for
misconduct by the member;

(d) absents himself from the meetings of the Gram
Panchayat for a period of ninety days, reckoned from the date
of the commencement of his term of office, or if within the said
period, less than three ordinary meetings have been heid,
absents himself from three consecutive ordinary meetings held
after the said date:

Provided that in the case of woman member, a period of
not more than six months at a time shall be excluded in
reckoning the period of absence aforesaid, if for reasons of
physical disability due to advanced stage of pregnancy and
delivery, such member absents herself from meetings after
giving a written intimation to the Panchayat Secretary of the
date from which she would be absent:

Provided further that no meeting from which a member
absented himself shall be counted against him under this clause
if,-

(i) due notice of that meeting was not given to him in the
prescribed manner; or

(ii) the meeting was held on requisition of members.
Explanation:- For the purpose of this clause,-

(i) “Ordinary Meeting” shall mean a meeting held after
giving a notice of at least three days before the day of the
meeting;

(i) Where a meeting other than an ordinary meeting
intervenes between ordinary meeting and another ordinary
meeting, those two ordinary meetings shall be regarded as
being consecutive to each other.
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26. Where a person ceased to be a member under section 20 or
clause (a) of section 25 read with section 21, he shall be
restored to office for such portion of the period for which he
was elected as may remain unexpired at the date of such
restoration, if and when the conviction or the sentence is
annulled on appeal or revision or the disqualification caused by
the sentence is removed by an order of the Government; and
any person elected to fill the vacancy in the interim shall, on
such restoration, vacate office.

27.{1) Where an allegation is made that any person who is
elected as a member of a Gram Panchayat is not qualified or
has become disqualified under sections 19, 20, 21, 22, 23, 24
and 25 by any voter or authority to the Panchayat Secretary in
writing and the Panchayat Secretary has given intimation of
such allegation to the member through the District Panchayat
Officer and such member disputes the correctness of the
allegation so made, or where any member himself entertains
any doubt whether, or not he has become disqualified under
any of those sections, such member or any other member may,
and the Panchayat Secretary, at the direction of the Gram
Panchayat or the District Collector shall, within a period of two
months from the date on which such intimation is given or
doubt is entertained, as the case may be, apply to the District
Court having jurisdiction over the area in which office of the
Gram Panchayat is situated for decision.

(2) Pending such decision, the member shall be entitled to
act as if he is qualified or were not disqualified.

28. No order péssed or proceedings taken under the provisions
of this Act shall be called in question in any Court, in any suit, or
application, and no injunction shall be granted by any Court,
except the Gram Panchayat Tribunal or a District Court in
respect of any action taken or about to be taken in pursuance
of any power conferred by or under this Act.

29. (1) The Sarpanch, Upa-Sarpanch or any member may resign

[Part V-A
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his office in the manner prescribed.

(2) (a) Notwithstanding that the resignation of a person
from the office has taken effect under sub-section (1) the
District Collector may by notification record a finding, with
reasons therefor, that such person is guilty of willful omission
or refusal to carry out, or disobedience of, the provisions of the
Act or any rules, bye-laws, regulations or lawful orders made
thereunder or abuse of the powers vested in him, while he held
the office:

Provided that the District Collector shall before issuing such
notification give the person concerned an opportunity for
explanation:

Provided further that no action under this clause shall be
taken after the expiration of one year from the date on which
the resignation has taken effect;

(b) A person aggrieved by the notification issued under
clause (a) may, within thirty days from the date of publication
of such notification prefer an appeal to the Commissioner and
the Commissioner shall in case the appeal is allowed, cancel
such notification;

(c) A person in respect of whom a notification was issued
under clause {a) shall, unless the notification is cancelled under
clause (b), be ineligible for election for a period of three years
from the date of publication of such notification.

30. (1) A motion expressing want of confidence in the Upa-
Sarpanch, may be made by giving a written notice of intention
to move the motion in such form and to such authority as may
be prescribed, signed by not less than one half of the total
number of members of the Gram Panchayat, and further action
on such notice shall be taken in accordance with the procedure
prescribed:
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Provided that no notice of motion under this section shall
be made within two years of the date of assumption of office
by the Upa-Sarpanch:

Provided further that no such notice shall be made against
the same Upa-Sarpanch more than twice during his term of
office and the second no-confidence motion shall not be
initiated before the expiry of two years from the date of first
no-confidence motion.

Explanation:- For the removal of doubt, it is hereby
declared that for the purpose of this section the expression
“total number of members” means, all the members who are
entitled to vote

irrespective of any vacancy existing in the office of such
members at the time of meeting:

Provided that a suspended office bearer or member shall
also be taken into consideration for computing the total
number of members and he shall also be entitled to vote in a
meeting held under this section.

(2) If the motion is carried with the support of atleast one
half of the total number of members, the District Collector shall
by notification remove him from office and the resulting
vacancy shall be filled in the same manner as a casual vacancy.

Explanation:- For the purpose of this section, in the
determination of one half of the total number of members, any
fraction below 0.5 shall be ignored and any fraction of 0.5 or
above shall be taken as one.

31. The Upa-Sarpanch shall cease to hold the office as such on
the expiry of his term of office as a member of the Gram
Panchayat or on his otherwise ceasing to be such member.

[Part IV-A
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32. (1) The Sarpanch shall,—-

(a) exercise all the powers and perform all the functions
specifically conferred or imposed on the Sarpanch by this Act or
the rules made thereunder;

(b) exercise administrative control over the Panchayat
Secretary and supervise his work for the purpose of
implementation of the resolutions of the Gram Panchayat or
any committee thereof;

(c) incur contingent expenditure up to such limit as may
be fixed by the Government from time to time and authorize
payment and refunds with the approval of Gram Panchayat;

(d) act only within the terms of sanction given in any
resolution of the Gram Panchayat;

(e) maintain sanitation in the village;

(f) take up plantation and maintain Green coverage in
the village;

'(g) for the purpose of effective functioning of the Gram
Panchayat, the Sarpanch shall reside in the village and visit the
Gram Panchayat office regularly.

(2) Failure of Sarpanch in performing the duties prescribed
in sub-section (1) shall result in removal of the Sarpanch by the
District Collector after providing him due opportunity for
explanation.

33. A Sarpanch shall be deemed to have been removed from
the office as such if he fails to convene the meetings of the
Gram Sabha as required under sub-section (3) of section 6.
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34. A Sarpanch and Panchayat Secretary shall be deemed to
have been removed from the office as such if they fail to get
the accounts of the Gram Panchayat audited within the period
as required under the proviso to sub-section (3} of section 284.

35. (1) If at any time it appears to the District Collector, that a
Gram Panchayat has made default in performing any function
or discharging any duty imposed by or under this Act, or any
relevant law for the time being in force, the District Collector
may, by order in writing fix a period for performing such
function. If the Gram Panchayat fails to perform such function
within the stipulated period, the Gram Panchayat shall be liable
for dissolution by the Government. In such an event, the
District Collector shall submit a report to the Government
recommending dissolution of the Gram Panchayat and the
Government may pass appropriate orders.”

(2) If such function or duty is not performed or discharged
by the Gram Panchayat within the period so fixed, the District
Collector may appoint some person to perform that function or
discharge that duty and may direct that the expense incurred in
that regard shall be paid by the person having the custody of
the Gram Panchayat Fund, in priority to any other charges
against such fund except charges for the service of authorized
loans.

36. (1) Notwithstanding anything contained in this Act, it shall
be competent for the Government or the Commissioner or the
District Collector to issue such directions as they may consider
necessary to the Sarpanch for the proper working of the Gram
Panchayat, or for the implementation of the resolutions
thereof.

(2)The Sarpanch of the Gram Panchayat, shall implement
the directions issued under sub-section (1} and shall not do
anything in derogation to the aforesaid directions. The
Sarpanch, who contravenes the provisions of this section shall
be deemed to have omitted or refused to carry out the
directions of the Government or the Commissioner or the

[Part IV-A
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District Collector, for the proper working of the Gram
Panchayat, and shall be liable for action under section 36.

37. (1) If in the opinion of the District Collector the Sarpanch,-

(i) omitted or refused to carry out the orders of the
District Collector or Commissioner or Government for the
proper working of the concerned Gram Panchayat; or

(ii) abused his position or the powers vested in him; or

(iii) is guilty of misconduct in the discharge of his duties;
or

(iv) is guilty of embezzlement of Gram Panchayat Funds;
or

(v) persistently defaulted in the performance of his
functions and duties entrusted to him under the Act to the
detriment of the functioning of the Gram Panchayat or has
become incapable of such performance;

The District Collector may remove such Sarpanch after giving
him an opportunity for explanation.

(2) Notwithstanding anything contained in sub-section (1),
the Sarpanch shall be deemed to have been removed from
office under sections 33 and 34 for the reasons specified
therein. However, the fact of such deemed removal shall be
intimated to the Sarpanch in writing by the Collector:

Provided that the proceedings for recovery, criminal action
or any such action initiated under sub-sections (1) and (2) may
be continued notwithstanding the fact that the Sarpanch
ceased to hold office by resignation or otherwise and shall be
concluded within one year from the date of such cessation and
where on such conclusion the authority competent to remove
him, records a finding after giving an opportunity of making a
representation to the person concerned that the charge or
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charges proved against him are sufficient for his removal, then
the provision of sub-section (4) shall apply to the person
against whom such finding is recorded.

(3) Where the Sarpanch has been, removed under sub-
section (1); or has been intimated under sub-section (2) of the
deemed removal under section 33 or 34, he shall not be eligible
for election as a member for a period of six years from the date
of the removal.

(4) The resultant vacancies shall be filled as casual
vacancies.

(5) Where a member of Gram Panchayat is removed under
sub-section (5), the vacancy shall be filled in such manner and
within such time as may be prescribed.

(6) If the District Collector is of the opinion that a Sarpanch
or any member of a Gram Panchayat omitted or refused to
carry out the orders of Government for the proper working of
the concerned Gram Panchayat or abused his position or the
powers vested in him, and that the further continuance of such
person in office would be detrimental to the interests of the
concerned Gram Panchayat or the inhabitants of the village, the
District Collector, by order, suspend such Sarpanch or member
from office for a period not exceeding six months, pending
investigation into the said charges and action thereon under
the foregoing provisions of this section:

Provided that no order under this sub-section shall be
passed unless the person concerned has had an opportunity of
making a representation against the action proposed:

Provided further that it shall be competent for the
Commissioner to extend, from time to time, the period of
suspension for such further period not exceeding six months, so
however that total period of suspension shall not exceed
twelve months:

[Part IV-A
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Provided also that a person suspended under this sub-
section shall not be entitled to exercise the powers and
perform the functions attached to his office and shall not be
entitled to attend the meetings of the concerned Gram
Panchayat except a meeting held for the consideration of a no-
confidence motion.

(7) Any Sarpanch or Member aggrieved by an order of
removal passed by the District Collector under sub-section (1)
or sub-section (5), or by an intimation under sub-section (2)
may, within thirty days from the date of receipt of the order or
as the case may be the intimation, prefer an appeal to the
Gram Panchayat Tribunal.

38. (1) When the office of Sarpanch is vacant, the Upa-Sarpanch
shall exercise the powers and perform the functions of the
Sarpanch until a new Sarpanch is declared elected and assumes
office.

(2) If the Sarpanch has been continuously absent from
jurisdiction for more than fifteen days or is restrained by an
order of a Court from exercising the powers and performing the
functions of the Sarpanch, or is incapacitated for more than
fifteen days, his powers and functions during such absence,
restraint or incapacity shall devolve on the Upa-Sarpanch.

(3) When the Sarpanch is under suspension or when the
office of Sarpanch is vacant or the Sarpanch has been
continuously absent from jurisdiction for more than fifteen
days or is restrained by an order of a Court from exercising the
powers and performing the functions of the Sarpanch or is
incapacitated for more than fifteen days and the Upa-Sarpanch
also is under suspension or there is either a vacancy in the
office of Upa-Sarpanch or the Upa-Sarpanch has been
continuously absent from jurisdiction for more than fifteen
days or is restrained by an order of a Court from exercising the
powers and performing the functions of the Upa-Sarpanch or is
incapacitated for more than fifteen days, the powers and
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functions of the Sarpanch shall devolve on a member of Gram
Panchayat appointed by the Collector in this behalf.

The member so appointed shall be styled as the temporary
Sarpanch and he shall exercise the powers and perform the
functions of the Sarpanch until a new Sarpanch or Upa-
Sarpanch is declared elected or either the Sarpanch or the Upa-
Sarpanch ceases to be under suspension or returns to
jurisdiction or ceases to be

restrained by an order of a court or recovers from his
incapacity, as the case may be.

39. The Collector, may, by order, for sufficient cause to be
specified therein remove the temporary Sarpanch appointed
under sub-section (3) of section 38 after giving him an
opportunity to show cause against such removal.

40. (1) All suggestions made by any member hall be attended
by the Panchayat Secretary.

(2) Every member shall have the right to move resolutions
and to interpellate the Gram Panchayat on matters connected
with the administration of the Gram Panchayat, subject to such
rules as may be prescribed.

{(3) Every member shall have access during office hours to
the records of the Gram Panchayat:

41. No Sarpanch, Upa-Sarpanch or members shall receive, or be
paid from the funds at the disposal of or under the control of
the Gram Panchayat, any salary or other remuneration for
services rendered by him whether in his capacity as such or in
any other capacity. Nothing in this section shall prevent the
Sarpanch from receiving any honorarium fixed by order, by the
Government.

[Part IV-A
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42. (1) A Panchayat Secretary shall be appointed by the
Commissioner, for any Gram Panchayat or for any group of
Gram Panchayats which may be notified by him in this behalf:

Provided that before notifying a group of Gram Panchayats
under this sub-section, the Commissioner shail obtain the
approval of the Government.

(2) Save as otherwise prescribed; no Panchayat Secretary
appointed under sub-section (1) shall

undertake any work unconnected with his office without the
sanction of the Government.

(3) The Panchayat Secretary shall be subordinate to the
Gram Panchayat.

43. (1) The Panchayat Secretary shall,-

(i) inform the Sarpanch and members of the scheduled
due date on which a meeting of the Gram Panchayat is to be
convened;

(ii) with the approval of, or on the direction of the
Sarpanch arrange for such meetings:

If the Panchayat Secretary fails to discharge the above
duties, he shall be liable for disciplinary action under the
relevant rules.

(2) He shall attend the meetings of the Gram Sabha and
Gram Panchayat or of any Committee thereof and shall be
entitled to take part in the discussions thereat but he shall not
be entitled to vote or to move any resolution.

(3) He shall be responsible for furnishing a copy of the
resolutions to the Extension Officer (PR&RD) within three days
from the date of meeting.
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(4) The Panchayat Secretary shall be responsible for
implementing the resolutions of the Gram Panchayat and of the
Committee thereof:

(5) The Panchayat Secretary shall,-

(i) maintain “Roznamcha” by recording daily movement
of strangers, non-residents visiting the Gram Panchayat and
significant events taken place; and inform the Sarpanch;

(i) for ensuring proper sanitation in the village,-

(a) make rounds in the Gram Panchayat daily in early
hours for monitoring sanitation; during the rounds supervise
the work of the sanitation staff and take their daily attendance
and make proper allocation of the work; prepare weekly
Sanitation plan of the Gram Panchayat so as to ensure cleaning
of all streets, public places and institutions, schools, colonies on
regular basis; ensure the regular de-silting of drains so as to
ensure the free flow of drainage water at all times; ensure the
collection, transportation and safe disposal of waste in the
dumping yard regularly; ensure proper maintenance of Tri-
cycles, tractors and other waste lifting vehicles; and ensure the
spreading of bleaching and lime as per standards;

(b) take up all measures for control of mosquito
growth like spray of anti larval liquids and use of gambusia fish.
A log book shall be maintained for spraying activities and
register for distribution of gambusia fish.

{c) ensure maintainance of sanitation and cleanliness
in all public institutions situated in the Gram Panchayat such as
schools, anganwadi centers, animal husbandry centers,
community halls etc.,

(d) ensure sweeping of roads and removal of deposits
of mud/debris on public places;

[Part IV-A
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(e} take steps for closing of defunct and abandoned
(unused) old wells, bore wells and pits;

(iii) take steps for construction of magic soak pits and
community soak pits;

(iv) report any problem related to supply of drinking
water to the officer concerned and he shall coordinate with the
drinking water official for timely supply of water;

(v) take up immediate measures in case of any outbreak
of seasonal or communicable diseases and ensure medical
assistance to the affected people;

(vi) take up plantation as per local needs in and around
the Village and ensure minimum eighty five percent survival of
them. He shall maintain register on the plantation and their
survival;

(vii) maintain a register of assets movable and
immovable and take ail measures for protection of the Gram
Panchayat lands and assets. He shall also get all the Gram
Panchayat lands registered on the name of Gram Panchayat;

(viii) take steps for removal of all encroachments in the
Gram Panchayats on public places;

(ix) take action for timely conduct of auctions for the
remunerative assets such as daily market, weekly market of
Gram Panchayats;

(x) make proper entries in the books of account for every
receipt and expenditure;

(xi) exercise administrative control over the staff of the
Gram Panchayat subject to general superintendence and
control of the Sarpanch and Gram Panchayat and pay their
salaries;
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(xii) be responsible for safe custody of Gram Panchayat
fund and other funds received by the Gram Panchayat;

(xiii) be responsible for the safety and maintenance of
the records of the Gram Panchayat and shall computerize all
statutory records; and update the same on weekly basis, in the
Panchayat Raj website;

(xiv) be primarily responsible for collection of total
demand of all taxes and non-taxes. He shall ensure that the
demand for all the assessments are served within fifteen days
after its approval by the Gram Panchayat and collected in the
first quarter. The Gram Panchayat shall approve the demand as
prepared by the Panchayat Secretary within fifteen days and
also approve any fresh assessments proposed by the Panchayat
Secretary with or without modifications. Failure to perform the
above responsibilities and duties shall lead to deemed removal
of the Panchayat Secretary.

Failure to approve the demand shall be sufficient reason
for the dissolution of Gram Panchayat.

(xv) maintain registers of births, deaths and marriages;

(xvi) be responsible for reporting of casual vacancy
occurred for the post of Sarpanch, Upa-Sarpanch and Ward
Members of Gram Panchayat to the District Collector;

(xvii) maintain household wise statistics, employment
status, housing status, status of landless labour, vulherable
groups;

(xviii) ensure that ninety percent of street lights and
related equipment are working at all times;

(xix) make arrangements for door to door collection of
waste, segregation of wet and dry waste, transportation to
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dumping yard through rickshaw or otherwise;

(xx) ensure regular payment of current consumption
charges;

(6) Social forestry and plantation:

(i) The Panchayat Secretary, shall also take necessary
measures for plantation of wild fruit bearing trees outside the
habitations of the Gram Panchayat in the common lands,
barren hills and so on;

(i) supply minimum of six saplings to every house owner.
It is the owner’s obligation to plant these saplings and protect
them. In the event of failure of a house owner to comply with
this requirement, and after inspection by Panchayat Secretary,
a penalty of an amount equal to the property tax shall be
imposed by the Gram Panchayat on the house owner;

(iii) take up avenue plantation in all internal roads and in
the vicinity of the Gram Panchayat and community and block
plantation in vacant Government and institutional lands;

(iv) ensure survival of at least eighty five percent of
planted saplings in the village by regular watering and
maintenance;

(v) be responsible for raising of nursery for the Gram
Panchayat and growing of saplings strictly as per local needs
and soil condition must be ensured. The size of the nursery
shall be such as may be prescribed and preference shall be
given to fruit bearing and useful plants such as drumstick,
gooseberry, mango, tamarind, neem, lime, guava, etc.,

(7) The Panchayat Secretary shall arrange for collection and
updation of village statistics on monthly basis (live stock, assets
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Emergency functions of
Sarpanch.

etc.,)

(8) For effective functioning of the Gram Panchayat, the
Panchayat Secretary shall reside in the village.

{9) The Panchayat Secretary shall discharge all the duties
and perform all the functions specifically conferred or imposed
on him by or under this Act and subject to all restrictions and
conditions imposed by or under this Act, be responsible for the
due fulfillment of the purpose thereof.

(10) The performance report in respect of duties assigned to
the Panchayat Secretary shall be published in public domain
every month, and if any short comings are found, the
Panchayat Secretary shali be liable for disciplinary action.

(11) The Panchayat Secretary shall be responsible for
carrying out the instructions given by the Government from
time to time.

(12) Permission or any other order issued by the Gram
Panchayat shall be issued next day itself by the Panchayat
Secretary.

44.1In case of emergency, like floods, fire accidents, earth
quakes, epidemics, failure of drinking water supply, the
Sarpanch, direct the execution of any work or the doing of any
act which requires the sanction of the Gram Panchayat or any
of its Committees and the immediate execution or the doing of
which is, in his opinion, necessary for the service or safety of
the general public, but he shall report the action taken under
this section and the reasons thereof to the Gram Panchayat,
Gram Sabha and the concerned Committee at its next meeting:

Provided that he shall not direct the execution of any work
or the doing of any act in contravention of any order of the
Government or exceed an amount prescribed by the
Government or the expenditure shall not exceed an amount
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Employees of Gram
Panchayat.
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prescribed by the Government.

45. (1) Subject to such rules as may be made under the proviso
to article 309 of the Constitution of India, the Government,
shall fix and may alter the number, designations and grades of
and the salaries, fees and allowances payable to such
employees of a Gram Panchayat as may be prescribed.

(2) Government shall, pay out of the Consolidated Fund of
the State, the salaries, allowances, leave allowances, pension
and contributions, if any, towards provident fund or pension-
cum-provident fund of the employees referred to in sub-section

(1).

(3) The classification and methods of recruitment,
conditions of service, pay and allowances, and discipline and
conduct of the employees referred to in sub-section (1) shall be
regulated in accordance with such rules as may be made under
the proviso to article 309 of the Constitution of India. These
employees shall be transferable anywhere within the State
subject to Presidential Order republished vide. G.0.Ms.No0.674,
General Administration (SPF) Department, dated 20.10.1975 in
the manner prescribed.

(4) Every holder of the post specified in sub-section (1), who
is appointed immediately before the commencement of this
Act, shall, notwithstanding anything in this Act, continue to
hold such post, subject to such rules as may be made under the
proviso to article 309 of the Constitution, and until provision in
that behalf is so made, the law for the time being in force
regulating the recruitment and conditions of service applicable
to such holder immediately before such commencement shall
continue to apply to such holder.

(5) All employees of the Gram Panchayats shall be sub-
ordinate to the Gram Panchayat.
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meetings.

Minutes of proceedings.

(6) The Government may, from time to time by order, give
such directions to any Gram Panchayat or its employees,
authority or person thereof, as may appear to them to be
necessary for the purpose of giving effect to the provisions of
this section and section 42; and the Gram Panchayat,
Employees, authority or person shall comply with all such
directions.

46. (1) A meeting of the Gram Panchayat shall be held atleast
once in a month in the manner prescribed.

(2) Save as otherwise provided by or under this Act, every
meeting of a Gram Panchayat shall be presided by Sarpanch, in
his absence by the Upa-Sarpanch and in the absence of both
Sarpanch and Upa-Sarpanch, by a member chosen by the
meeting to preside for occasion.

(3) All decisions and resolutions of the Gram Panchayat shall
be taken by majority of the Members including Sarpanch.

47. (1) The minutes of the proceedings shall be recorded by the
Panchayat Secretary.

(2) The Minutes Book shall be kept in the office of the Gram
Panchayat. Panchayat Secretary shall be responsible for the
safe keeping of the records. He shall be responsible for any
missing records. Proper documentation of all the records shall
be done and handed over under proper acknowledgement, on
transfer, by the Panchayat Secretary.

{3) The presiding authority and Ward Members present
shall sign the minutes of the proceedings immediately after
conclusion of the meeting. If the Presiding authority refuses to
sign on the proceedings, majority of Ward Members may report
the fact to the Collector (Panchayat). The Collector shall after
due

[Part IV-A



March 28, 2018]

TELANGANA GAZETTE EXTRAORDINARY

59

Power to cancel or
suspend a resolution of
a Gram Panchayat.

Standing Committees of

enquiry pass an order on the validity of such resolution or
otherwise.

(4) The Panchayat Secretary shall forward the copy of the

minutes of every meeting, to the Extension Officer (PR&RD),-

within three days after the date of the meeting. All the
resolutions shall be displayed in the Gram Panchayat notice
board and shall also be uploaded in the Panchayat Raj website.

(5) The Extension Officer (PR&RD) shall examine the validity
of such resolutions and report to the Collector, inconsistency
with the Act and relevant rules, if any noticed in the resolution.

(6) The proceedings of every Gram Panchayat and of all
committees thereof shall be governed by such rules as may be
prescribed and by resolutions, not inconsistent with such rules
or the provisions of this Act.

48. (1) The Commissioner may either suo-moto or on a
reference made to him by the Extension Officer (PR&RD), in the
manner prescribed by order in writing, cancel any resolution
passed by a Gram Panchayat, if in his opinion such resolution,-

(a) is not legally passed; or

(b) is in excess or abuse of the powers conferred by or
under this Act, or any other law; or

{(c) on its execution is likely to cause danger to human
life, health or safety or is likely to lead to a riot or affray.

(2) If in the opinion of the District Collector, immediate
action is necessary to suspend a resolution on any of the
grounds referred to in clause (c) of sub-section (1), he may
make a report to the Commissioner and the Commissioner
may, by order in writing, suspend the resolution.



60

TELANGANA GAZETTE EXTRAORDINARY

Panchayats.

Administration Report.

49. (1) For every Gram Panchayat there shall be Committees by
name “Standing Committees” specified below. The
composition, including co-option of eminent persons having
expertise in related subjects, who are not members of the
Gram Panchayat and the duties and responsibilities and other
related matters of the Standing Committees, shall be such as
may be prescribed.

(a) Standing Committee for Sanitation, dumping yard and
burial ground.

(b) Standing Committee for Street lights.

(c) Standing Committee for Plantation and Green cover
improvement.

(d) Standing Committee for works and shandies.

(2) All the Standing Committees shall steer and monitor the
comprehensive participatory Gram Panchayat Development
Plans approved by the Gram Sabha.

(3) Committees will review and monitor all the subjects
entrusted to it. Any recommendations and observations made
by the Committees shall be considered by the Gram Panchayat
for the appropriate action.

50. (1) The Gram Panchayat shall approve a report prepared by
the Panchayat Secretary on its administration for each year, as
soon as may be after the close of such year and not later than
prescribed date, in such form and with such details as may be
prescribed and place it before the Gram Panchayat for its
consideration. The Panchayat Secretary shall forward copy of
such report to the Extension Officer (PR&RD).

(2) The Panchayat Secretary shall prepare progress report of
Gram Panchayat administration every month and place before
the Gram Panchayat in the manner prescribed.
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Powers of inspecting
and superintending
officers and of the
Government.

B-27-16

51. (1) The Commissioner shall supervise the administration of
all Gram Panchayats in the State himself or through officers
appointed by him and shall also exercise the powers and
perform the functions vested in him by or under this Act.

(2) Every Gram Panchayat shall be inspected atleast once in
a quarter.

(3) (a) The Government or Commissioner or District
Collector may appoint such other officers as they may consider
necessary for the purpose of inspecting or superintending the
operations of all or any of the Gram Panchayats constituted
under this Act;

(b) In particular and without prejudice to the generality
of the foregoing provisions, the Government may appoint
District Panchayat Officers, Divisional Panchayat Officers, and
Extension Officers (PR&RD) and define the territorial
jurisdiction of each such officer for the above purpose;

(c) The Government shall have power to regulate the
classification methods of recruitment, conditions of service,
salary and allowances and discipline and conduct of the officers
referred to in clauses {a) and (b) and of the members of their
establishment.

(4) The cost of the officers and the members of the
establishment aforesaid shall be paid out of the Consolidated
Fund of the State.

(5) The District Panchayat Officers, the Divisional Panchayat
Officers and the Extension Officers (PR&RD) shall exercise such
powers and perform such functions as may be prescribed or as
may be delegated to them under this Act.

(6) The Commissioner or the District Collector or any officer
appointed under sub-section (3) or any other officer or person
whom the Government or the Commissioner or the District
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Collector may empower in this behalf may enter on and inspect
or cause to be entered on and inspected,-

(a) any immovable property or any work in progress
under the control of any Gram Panchayat or Panchayat
Secretary;

(b} any school, hospital, dispensary, vaccination station,
choultry or other institutions maintained, by or under the
control of, any Gram Panchayat and any records, registers or
other documents kept in such institution;

(c) the office of any Gram Panchayat and any records,
registers of other documents kept therein;

Gram Panchayats and their Sarpanches, Panchayat
Secretaries and employees shall be bound to afford to the
officers and persons aforesaid, such access, at all reasonable
times, to Gram Panchayat property or premises, and all
documents as may, in the opinion of such officers or persons,
subject to such rules as may be prescribed be necessary to
enable them to discharge their duties under this section.

(7) The Government may empower in this behalf may,-

(a) direct the Gram Panchayat to make provision for and
to execute or provide any public work or amenity or service of
the description referred to in section 52;

(b) call for any record, register or other document in the
possession, or under the control, of any Gram Panchayat or
Sarpanch;

(c) require any Gram Panchayat or Sarpanch to furnish
any return, plan, estimate, statement, account or statistics;

(d) require any Gram Panchayat or Sarpanch to furnish
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any information or report on any matter connected with such
Gram Panchayat;

(e) record in writing for the consideration of any Gram
Panchayat or Sarpanch any observations in regard to its or his
proceedings or functions.

(8) The focus on inspections shall be primarily on the duties
and responsibilities as specified in the Act.

(9) The Inspection officer shall on his visit to the village, sign
and record any remarks deemed necessary on a register
maintained for inspection officers in the prescribed Proforma.
He shall submit the inspection report with due findings and
endorsement to the next higher officer. In case the higher
authority at a later date finds any omission or irregularity
committed by a Gram Panchayat but not reported by the
Inspecting officers, the Inspection Officer shall be liable for
disciplinary action.

{(10) (a) The Extension Officer (PR&RD) shall inspect all Gram
Panchayats in the Mandal atleast once in three months. He
shall ensure eighty five percent survival of plantation in his

jurisdiction.

(b) The District Panchayat Officer shall inspect atleast five
Gram Panchayats in a month.

(11) The inspection shall be conducted in accordance with
the format, as may be prescribed by the Commissioner,-

(a) covering all the responsibilities;
{b) quantifying the functions; and

(c} evolving the bench marks for every function
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as provided under the Act in respect of the Gram Panchayat,
Sarpanch, Panchayat Secretary.

(12) The annual inspection programme of an authority shall
be approved by the next higher authority at the beginning of
every financial year.

{13) The Inspecting Authorities shall prepare a monthly
advance tour programme and obtain the approval of next
higher authority.

(14) The Inspecting Authority shall also submit tour diaries
to next higher authorities, which shall be reviewed regularly
and approved.

(15) The Inspecting Authority shall send inspection report to
Gram Panchayat and submit a copy of the same to the next
higher authority within one week of completion of inspection
and seek a report from Sarpanch and Panchayat Secretary who
are bound to submit such report within a fortnight.

(16) On receipt of a report from the Sarpanch and
Panchayat Secretary, the same shall be submitted to the higher
authority.

(17) The Higher Authority shall in turn, submit a report to
the District Collector, on the lapses pointed out by the

Inspecting Authority and the report of the Sarpanch and
Panchayat Secretary, on the same.

The District Collector shall take immediate action on the
lapses reported, if any, where the explanation is not
satisfactory.

(18) Inspecting officers shall also make surprise inspections
in addition to programmed ones.
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(19) The District Collector shall supervise and monitor the
functioning of Panchayat Secretaries of all grades, Extension
Officer (PR&RD), Divisional Panchayat Officers and District
Panchayat Officers regularly. The District Collector shall be
called as Collector (Panchayat) for the purpose of this Act and
he shall be the Competent Authority to take disciplinary action
against all the above officers, for failure to discharge their

duties.
CHAPTER - 11
DUTIES AND RESPONSIBILITIES AND PROPERTY OF GRAM
PANCHAYATS.
Duties and
Responsibilities of Gram
Panchayat. 52. (1) Subject to the provisions of this Act and the rules made

thereunder, the Gram Panchayat shall primarily be responsibie
for the following:-

() Maintenance of proper sanitation;

(b) Maintenance of different plantations;

(c) Maintenance of street lights;

(d) Collection of taxes and non-taxes.

(2) It shall be the duty of the Gram Panchayat to make

provisions for the following:-

(A) Sanitation:

(i) Making village clean by taking up regular sanitation
activities;

(ii) Construction of toilets for hundred percent
households on saturation basis;

B-27-17
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(iii) Provision of sanitation facilities in all public
institutions;

(iv) Construction of community latrines wherever
necessary;

{v) Construction of drains and their maintenance;

(vi) Adoption of solid and liquid waste management
methods.

(vii} The Gram Panchayat shall impose a fine of rupees
five hundred whenever anyone throws garbage on the roads
and in the drains and other public places;

(B) Social Forestry and Plantation:

(i) Establishment of nurseries;

(i) Planting a minimum of forty thousand saplings in a
year;

(iii) Taking care of maintenance and survival of plants;

(iv) Shall maintain clean environment and protect bio-
diversity.

(v) The Gram Panchayat shall take necessary action for
plantation of wild fruit bearing trees outside the habitation in
the common lands, barren hills etc.,

(C) Preparation of Gram Panchayat Development Plan:

(i) Gram Panchayat shall strive to transform the village
into a model village and shall accordingly prepare a perspective

plan for the Gram Panchayat.

Explanation:- A model village is defined as one having;
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(a) Clean and green surroundings;
(b) Burial ground and crematorium;

(c) Dumping yard for preparation of compost from
garbage;

(d) Toilets to every household and no open
defecation;

(e) Well maintained vegetable market;
(f) Sports ground;

(i) Preparation of village profile as prescribed by the
Government;

(iii) Preparation of an Integrated Perspective Five Year
Development Plan, with a financial outlay of hundred and
twenty five percent of previous year’s finances and expected
finances of current year which shall be an aggregate of annual
plans duly prioritizing the needs. Different sources of funding
like Mahatma Gandhi National Rural Employment Guarantee
Scheme, Central Finance Commission, State Finance
Commission, Swatch Bharat Mission, Member of Parliament
Local Area Development Scheme, Assembly Constituency
Development Programme, Own Source Resources, Corporate
Social Responsibility and any other funds shall be taken into
consideration while preparing such plan. The Gram Panchayat
shall in the beginning of the financial year plan all types of
works in accordance with the above and declare shelf of works
by prioritizing the works which are planned to be taken up in
the financial year. No deviation from the above can take place
without the approval of the Gram Sabha.

(iv) Maintenance of records relating to population
census, cattle and crop census, census of un-employed persons,
families below poverty line etc., for the purpose of preparation
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and implementation of Perspective Development Plan;

(D) Registration of Marriage, Birth and Deaths, in the
village.

(E) Layout Approvals and Building Permissions:
Regulation of all layout approvals and building
constructions in accordance with this Act and rules made in this

behalf;

(F) Records:

Maintenance of proper records and accounts relating to
income and expenditure;

(G) Community Assets:

Construction and maintenance of the following
community assets,-

(i) internal public road within Gram Panchayat and of
all bridges, culverts, road, dams and cause ways on such roads
(other than the roads vested in the Mandal Praja Parishad and
Zilla Praja Parishad and the roads classified by the Government
as National and State Highways.)

(ii)all buildings vested in the Gram Panchayat;

(iii) Crematoria.

(H) Public Convenience and Health:

(i) Regulation of slaughtering of animals and sale of
meat, fish and other easily perishable food stuffs etc.,

(ii) Controlling of eating places;
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